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GOVERNMENT OF KERALA
Law (Legislation-H) Department

NOTIFICATION
No. 28189/Leg.H.l/2018/Law 

6,,,Jut.v. 20ts
Dated, Thiruvananthapurqm, 

?!r, Mithunum. | 194

I 5,h Ashadha, I 94 t .

In pursuance of clause (3) of Articre 34g of the constitution of India, theGovernor of Kerala is pleased to authorise the pubrication in the Gazette of trrefollowing translation in English ranguage of the KeraraAnganawadi workers,andAnganawadi Helpers'welfare Fund (Amendment) ordinance, 2au, e6 of 2019).

By order of the Govenror,

VIJAYAKUMAR. T.,
Special Secretary eaw).
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[Translation in English of "2019-oer c6rog Groa,6rDorcs'l or6oodocorosqo
csroo,emcucsl o"ooEgdoco]osaoJo co.gcocriltr;'l (creoo<o1) acdcu'lcna0m,lJ' published unoer
the authority of the Governor.l

ORDINANCE NO.26 OF 2019

THE KERALA ANGANAWADI WORKERS' AND ANGANAWADI

HELPERS' WELFARE FUND (AMENDMENT) ORDINANCE. 2OTg

Promulgated by the Governor of.Kerala in

Republic of India.

the Seventieth Year of the

AN

ORDINANCE

to amend the Kerala Anganawadi Workers' a.nd Anganawadi Helpers' Wel/ure

Fund Act, 2016.

Preamble.- WHEREAS, the Kerala. Anganawadi Workers' and

Anganawadi Helpers' Welfare Fund (Amendment) Ordinance, 2019 ( l6 of 2A 9)

was promulgated by the Governor of Kerala on the I't day of March, 2019:
' AND WHEREAS, a Bill to replace the said Ordinance by an Act of the

State Legislature could not be introduced in, and passed by, the Legislative

Assembly of the State of Kerala during its session which conrmenced on the 27'h

day of May,2019 and ended on the 4'n day of July, 2019

AND WHEREAS, under sub-clause (a) of clause (2) of Article 2 I 3 of' the

Constitution of India, the KeralaAnganawadi Workers'andAnganawadi Helpers'

Welfare Fund (Amendment) Ordinance, 2019 (16 of 2019) will cease to operate

on the 8'h day of July, 2019
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AND WHEREAS, difliculties will arise if the provisiorrs of the said
Ordinance are not kept alive;

AND WHEREAS, the LegislativeAssembly of the state of Kerala is norin session and the Governor of Kerala is satisfied that circumstances existwhich render it necessary for him to take immediate action; 
-----'veE'vvr

Now rI-IEREFORE, in exercise of the powers conferred by clause (r)of Article 2 I 3 of the constitution of India, the Governor of Kerala is preased topromulgate the following Ordinance: _

r' short titre and cornmenc:ement.-(l) This ordinance may be cared theKerala Anganawadi workers, and Anganawadi Helpers, werfare Fund(Amendment) Ordina nce, 20 19.

(2) rt sha, be deem'ed to have come into force on rst day of March

2. Act I0 of 2016 n be kmporarily amended.- During the period ofoperation of this ordinance, the Kerara Anganawadi workers, and AnganawadiHelpers' werfare Fund Act,2016 (r0 0f 20r6)(hereinafter referred to as the

i:::lrt 
Acr), shat have effect subject to the amendments, specified in secrions

3. Amendment oJ.section :0._

principalAct,_
In sub-section (3) of section l0 of the

2019.

(i) in clause (iv), for the words ,.Director, 
Social Justice Department,,thewords "Director, women and chird o.u.top.:*l o"ounn,ent,,. sha, besubstituted;

(ii) in crause (vi)' for trre words "An, oflicer of the sociar JusriceDepartmenr not berow the rank ofAdditionut oirr.torl]rn. words ..An 
ofiicer of.nffi ili::ffi::"*"il*n'*; ;;;.,ow rhe rank o r A s s i sta nl
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4. Amendment of section 12.

principal Act. for the words ..five

substituted.

5' Repear and saving.- (l) The Kerara Anganawadi workers, a'cr
Anganawadi Helpers'welfare Fund (Amendment) ordinance, z0rg (16 of 2019)
is hereby repealed.

(2) Notwithstanding such repeal anything done or deemed to have been done
or any action taken or deemed to have been taken under the principal Acr as
amended by the said ordinance' shall be deemed to have been done or taken under
the principal Act as amenrJed by this Ordinance.

P. SATHASIVAM,

GOVERNOR.

_ I'UBLISHED BY THE SUP-ERINTENDEN"I'OF GOVERNMENT PRESSAT THE covERNMENT cENTRel pies5. fninu-v-eN-nNiuepuRAM. 20re

- In sub-section (l) of section 12 ot.

years" the words ,.three years,, shall

thc

be
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